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They are signatory to the Stockholm Convention. Earlier, they voted against this. The
only one country voted in favour of endosulfan in the Stockholm Convention was India.
Now, they have changed the position. They have full powers to issue a notification as per
Section 27(2) of the Insecticides Act. My question is very direct. I it 1s okay, then 1t 1s
okay to all of us, irrespective of our political ideologies. It is a humanitarian thing; if you

are a human being, you should do it.

DR. SANJEEV KUMAR BALYAN: I understand. We have powers. 1 don’t say
that we do not have powers. We have powers. We will consider it. We will think over 1t,

surely.

SHRI P. RAJEEVE: Okay. On the basis of that assurance, 1 am ready to withdraw
this Bill.

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Mr
Rajeeve, are you withdrawing the Bill? Or should I put the motion to vote.

SHRI P. RAJEEVE: Sir, on the basis of the assurance regarding banning of
endosulfan as per the Act, and, for construction of a hospital after consultation with the
Health Ministry, [ congratulate the Minister for giving this assurance. [ withdraw this
Bill.

The Bill was, by leave, withdrawn.
The Micro, Small and Medium Enterprises Development (Amendment) Bill, 2013

THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Now, we
take up the next Bill, namely, The Micro, Small and Medium Enterprises Development
{Amendment) Bill, 2013. Shn Vivek Gupta.

SHRI VIVEK GUPTA (West Bengal): Sir, I beg to move:

“That the Bill to amend the Micro, Small and Medium Enterprises Development

Act, 2006, be taken into consideration.”

Sir, the original Act, the Micro, Small and Medium Enterprises Development Act
was passed sometime in 2006. Since then, the definition of micro, small and medium
enterprise has not been changed. Many requests to the successive Governments and to
other concerned authorities have vielded no results. Sir, the people in the micro, small
and medium enterprises sector hope that with the 31e &9 &) WRaR', 39 daex &
fory off ares T amyi
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Sir, before I start, T would like to narrate a small story. ¥Y, T oRd 91 ST ¥
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Sir, through you, I would like to draw the attention of hon. Kalraj Mishrayi to the
tact that the definition of MSME has not been changed, and, it still remains at twenty-
five lakhs rupees for manufacturing concemns for micro enterprises. Sir, from 2006 till
now, the annual inflation has beer, at least, 60 - 65 per cent. This has not been taken into
account anywhere. Sir, the same 1s the case with services, which is at ten lakh rupees from
2006. Sir, so much of inflation has taken place but this has not been taken into account.

Sir, take the example of people who sharpen blades. The cost of that simple cycle-
machine which 1s used to sharpen blades has gone up so many times, and, they have
not done anvthing. Even the Standing Committee Report on MSME has strongly urged
that this definition should be revised. Sir, Kalrajji is a very informed, seasoned and old
politician. He probably knows all of this. But I would just like to reiterate this information.
The MSME segment contributes 8 per cent of the country’s GDP; 40 per cent of the
manufacturing output and 1t has a 21 per cent compounded annual growth in production.
It contributes 40 per cent to India’s exports. It employs 40 per cent of India’s workforce—
highest after the agriculture sector. It registered 200 per cent increase in the first decade
of this millennium. It has 26 million units across the country.

[THE VICE-CHAIRMAN DR. SATYANARAYAN JATIYA, in the Chair)]

However, Sir, the problem is, out of these 26 million units, around 346 lakh units
are still unregistered. Sir, from 2006 to 2013, since this Act has come into place, nothing
has changed much. Only 4 per cent of the units are still registered.

Sir, I come from West Bengal and [ would like to mention a few things about West
Bengal. Sir, four-and-a-half thousand people are emploved in 38 industrial estates and
12 commercial complexes. We have increased the ancillarization and vendor linkages of
MSME from current 2 per cent to 10 per cent by public procurement policy. This will lead
to a 25 per cent increase in production by MSMEs. We have set up land banks in Hooghly,
Bankura, Midnapore and industrial estates in Rezinagar, Ambari Falakata and Durgapur
n Burdwan exclusively for Micro, Small and Medium Enterprises. Sir, we have many
schemes to boost proposed MSMEs in sectors like jute, textile, leather and nnovative
and modern technology. There is also a State-level interdepartmental Task Force to look
after the problems and 1ssues of MSME. We provide them power subsidy, electricity duty
and other incentives. We also reward them when they increase the energy efficiency and
we give them increased assistance. We have a new Prime Minister. He has spoken about
clusters and smart cities. However, I would like to draw his attention that there is a Prime
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Minister’s Task Force on the Micro, Small and Medium Enterprises, formed in 2010.
The target that they have set is 10 per cent annual growth in number of micro enterprise
accounts for banks — what has been achieved 1s known to all of us. There 1s hardly any
achievement by banks on this — and sixty per cent of the total lending of MSME sector
should be to micro enterprises. Our banks are found lagging in this regard as well.

Sir, I wish to draw your attention towards the problems that this sector faces before |
go on to my next section. There are some major setbacks. The MSME people are basically
people who are unemployed, uneducated and who want to do something in life because
they want to make out on their own. They are entrepreneurs. But, Sir, we have to realize
the high cost of credit, the interest rate that 1s charged by the banks. If you want to buy a
car, the interest rate 1s only 8 per cent. If you want to buy any consumer goods, it 1s 9 per
cent or something like that. But if you want to set up an MSME unit and you want some
loan from the bank, you have to pay interest at the rate of 14-15 per cent or even more.
3Sir, there is no institution, there is no availability of any start-up capital, any assistance to
them. There are multiplicity of regulations both at the State and Central level which lead
to confusion in taxation and such other harassment to the MSME entrepreneurs.

Sir, through you, T would like to request hon. Kalrajji that the National Board of
MSME, since 2006, has met only mine times whereas they are supposed to meet every
quarter. Sir, there is a public procurement policy of 20 per cent for MSME which was
supposed to be effective from 1st April, 2012. We hope that the new date of 1st April,
2015 will be adhered to. However, my request to hon. Kalraji 1s, if possible, to prepone
the date and make it effective from 1st of October this year itself. MSMEs are often
nexperienced entrepreneurs. More often than not, they fail. India does not have any
bankruptey law. My submission to you, through the hon. Vice-Chairman, is to bring some
legal bankruptey framework to protect MSMEs because they genuinely try to do some
nice business and create employment for evervbody.

Sir, the credit gap between the demand of credit and the credit given by banks for
MSME sector 1s still very high - 62 per cent.

Now, | come to guarantee cover where fee and annual service charges are borne by
the borrower. To get the guarantee cover for Micro and Small Enterprises, a guarantee and
annual service fee are charged by the banks. This 1s also very high. Something should be
done to reduce this.

Sir, 96 per cent of the MSMEs are unregistered. If there is a simple procedure for
their registration, | am sure they would like to comply with it. They would like to do
something about it. By registering them, the Government will have more accurate data
to help them in a big way. They fight against all kinds of odds. There are inadequate
infrastructure facilities which include power, water and roads. Other issues are labour and
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environmental laws, low access to new technology, poor adaptability to changing trends,

lack of access to international markets and lack of skilled manpower. Still they survive.

Sir, T would like to place on record my sincere appreciation of hon. Minister
Kalraj Mishraji for launching online finance facilitation centres for SMEs recently. We
hope that this will, at least, solve some of the problems faced by them. Heartiest
congratulations to him. This was a step long desired and long wanted. This 1s supposed
to be one-stop-shop, but there are still loopholes and we hope that his Department will
be able to address them shortly.

As my Bill states, T would like that the Banks are forced some way to lend to
MSME sector at one per cent above the fixed deposit rate and not at a higher amount.
Inflation is there. Machineries are required. We need smart cities. We need so many
other things We need to invest in plants and machinery. We need collateral free loans.
Twenty five lakh rupees is not the limit we are looking for. We are looking for at least
two crore tupees. The basic thing is this. If 1 have money to provide collateral, why

would I go to bank to borrow? I can invest that in my business.
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The question was proposed.

DR EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I appreciate hon.
Member Vivek Guptaj for bringing this Bill. We know it very well that the hon. Minister,

Shri Kalraj Mishra, has huge experience in various fields.

This Ministry is a very important Ministry for employment opportunities, foreign
exchange, GDP, etc. In every aspect, this MSME sector is a very important one. This
sector earns more than 48 per cent of the GDP and more than 40 per cent of the exports
are made through MSME. This 1s the most neglected area. Mr. Vivek Gupta has brought
forward two major issues, that is, the financial aspect by the public sector banks and the
other commercial banks. It may be a rare thing to see that finance is to be available at
one per cent interest for MSME, but it is a correct proposition because the MSME is the
first preliminary step for entrepreneurs who have come forward in the young age after
completing their Masters” Degree in Management or Engineering or any other type of
scientific field. They have the anxiety to manufacture. They have got certain technical
knowledge.

Sir, in my short period as Minister of State for Commerce and Industry, T had
negotiations with various countries like Japan, Germany, the Central Europe and also
the erstwhile Russian countries. They are all very anxious to have the cooperation of
the MSME sector. They want to transfer the technology to the Indian MSME sector.
At’the same time, they are also ready to invest in that area. I would just give an example.
Tiruchirappalli in Tamil Nadu has Bharat Heavy Electronics Limited unit, which depends
upon the MSME sector. When Tiruchirappalli was selected as one of the locations for
making a BHEL unit, at the time, Shri Kamaraj, who was the then Chief Minister, made
it possible to bring many of the small scale industries in and around BHEL factory itself.
But, unfortunately, when the BHEL could not get tenders from NTPC or any other
Govemnment agencies, the consequence 1s that for their dependence more on the boilers
and spare parts for BHEL, the MSME sector becomes defunct. Therefore, we could
revive it by getting more orders through BHEL to the NTPC even though there was heavy

competition from Chinese products.

Sir, the important issue in this matter is that woman entrepreneurs are also coming
forward to start MSME. Ifyou see Tiruchirappalli, we could organise woman entrepreneurs
who can manage that and who are ready to have a discussion with the Japanese investors
to have the technology transfer and also FDI. When we talked with the Japanese agency,
they told us that they were very much interested to invest in that area because already the

Chennai-Bengaluru Industrial Corridor is on the anvil and the Japanese Foreign Investment
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Agency 1s looking after that project. They want to have more and more investment in the
MSME sector. But, there 1s one thing. When they are coming forward with investment,
they want to see whether it will run or not. Therefore, we requested them to come as
a team, have negotiations with concerned entrepreneurs who already have established
small or medium scale enterprises and who are already having orders from some other
heavy industries; then, you will have the confidence as to how these people are working,
how the workers are working, how they are cooperating, what is the wage structure,
how you are going to bring new machinery from Japan, how they are going to open that
machinery, how to install it, etc. For that, you need some rudimentary knowledge of

Japanese language. They have the Human Resource Development Agency of Japan.

They are ready to give us training for that purpose also. Therefore, in this way of
collaboration with Japan, Germany or European countries or American countries we can
get more and more inflows for the MSME sector. If that happens this one per cent interest,
even below that, .05 per cent, is the only interest of the foreign countries. We are giving
at 12 per cent or 18 per cent, and making them to succumb to the SARFAESI Act. Even
a loan of T10 lakhs even three orders which were obliged by the MSME entrepreneur,
and that payment was not paid properly — was brought under the SARFAESI Act by
the bank. They are attaching their properties. They are closing down the unit. When the
MSME act was brought by the UPA Government, and also when we were discussing on
the Finance Bill, we told the Government that you should not apply the SARFAEST Act
against small and medium enterprises. Kindly ensure that MSME sector do not suffer
due to the SARFAESI Act. The SARFAESI Act should be made applicable against the
entrepreneurs who take a loan of 10 crore and above and who are not repaying it properly.
If you see the investment portfolio of any commercial bank or the public sector bank, you
will find only two people are paying back loans properly. There are no NPAs. One 1s
the agriculturist and another 1s MSME. People who are taking a loan of 10 crore are
paying; and people who are taking more than 100 crores are not paying. NPAs are going
on increasing in that area. Therefore, this is the correct juncture when you want to give
more employment opportunities for the new entrepreneurs and also boys and girls who
are fresh coming out of the professional colleges with anxiety. They want to show their
patriotism. They do not want to go to the Western countries or America. They want to be
in India. They want to show their efficiency. They want to bring out their manufacturing
capacity. The Government should help them by finance. Therefore, this is the appropriate

time to make the banks to come down and settle the matters.
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Similarly, when you are having interaction with various countries, they are ready to
come forward to transfer the technology at the MSMHE sector level. If you hold a conference
of the like-minded countries, and the Chambers of Commerce of the various countries
it will help the sector. The Ministry of Commerce is having an ‘Invest, India’ Centre
where Indian entrepreneurship can be developed. The Government of India is making
certain payment to that particular agency which 1s having collaboration with the FICCL
It is working well. There we called many people. They have attended it. Entrepreneurs
from various countries are ready to come and invest, transfer the technology and make
the products. They are ready to export these products to their countries. You know very
well, Sir, now a days, the industry is having a system of manufacturing products in one
country and assembling the same n another country. But India should become hub of
the industry. It can happen only by making the MSME sector healthy and robust so that
assembly of the products also can happen here. More so, when we allowed the FDI in the
multi-brand sector, we made a condition that, at least, 30 per cent of the manufacturing
goods should be made in India itself. That was one of the conditions when we allowed
the FDI into the industrial sector. In the pharma sector also we have restricted like that.
For that purpose you need to help the MSME. Unless the Government helps the MSME
with financial support, we cannot create employment opportunities for our youth who are
coming forward to put their knowledge earned through education and experience, and we
cannot succeed in that. T feel that the Ministry will look very seriously at the amendment
suggested by one of the industrialists. Mr. Vivek is a very well-known personality in
West Bengal as an industrialist and as a media person. He has come forward with the

proposition which is a very interesting one.

Finally, I want to submit that the Ministry of Finance, Banking Department should
be approached to see that the SARFAESI Act 1s not made applicable for the MSME
sector. [T necessary, the Government should also come forward with an amendment to the
SARTFAESIT Act. The limit which is now ¥ 10 lakhs, should be increased to ¥ 10 crores, and
the SARFAESI Act should be applicable above that so that many of industrialists in the
MSME sector, which 1s now closed, can come back. They will have more opportunities

to come forward in the manufacturing sector. Thank you.

SHRIMATT VIJILA SATHYANANTH (Tamil Nadu): Sir, thank vou for giving me
this opportunity to speak on this Bill. T started my career as a woman entrepreneur and I
would like to share my views as a very early and small service sector-oriented MSME,
a person who 1s now more responsible, who has become a people’s representative to
look upon the MSMHE sector, which has a great potential to help economic recovery and

to accelerate the overall growth of the economy. In view of its significant capacity to
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create employment, the MSME sector deserves great attention of this august House.
There are a large number of MSMEs that are scattered around the country because of
which there is no nationwide association or federation. I know that they have not come
under an organized association or a federation where they can represent their interests
as well as therr shortfalls. As rightly pointed out by my counterpart and colleague,
Dr. Natchiappan, my good friend, Shri Vivek Gupta, has brought the Micro, Small and
Medium Enterprises Development (Amendment) Bill. Sir, the Micro, Small and Medium
Enterprises Development (MSMED) Act was notified in 2006 to address the policy issues
affecting all the MSMEs as well as the coverage and mvestment ceiling of the sector.
The Act seeks to facilitate the development of these enterprises as also to enhance their
competitiveness. It provides the first ever legal framework for recognition of the concept
of “enterprise’ which comprises both manufacturing and service entities. It defines medium
enterprises for the first time and seeks to integrate the three tiers of these enterprises,
namely, micro, small and medium. As you all know, the Act also provides for a statutory
consultative mechanism at the national level with balanced representation of all sections
of stakeholders, particularly the three classes of enterprises and with a wide range of
advisory functions. Establishment of specific funds for the promotion, development and
enhancing competitiveness of these enterprises, notification of schemes/programmes —
because they need to be informed about the new schemes announced by the Government
-- progressive credit policies and practices, preference in Government procurements to
products and services of micro and small enterprises, and also assurance of a sctnreme
for easing the closure of business by these enterprises, are some of the other features
which have been incorporated in the Act. Then the main thing 1s, the Government could
consider concessions or even tax holidays, which are offered by many countries. I know
many countries provide tax concessions to these sectors which are going to develop the
economy. This 1s because everybody, all the vibrant youth, those who have qualified,
those who get their degrees, masters, etc., cannot be employed by the Government. So,
people have started to look forward for an alternative and that is business. So, they start
a MSME to eam money for themselves as well as to give job opportunities for many
mspiring youth. And I know this industry is a very valuable industry, and Tamil Nadu is an
advanced State which has enhanced many, many such MSMEs. As rightly pointed out, in
Trichy, in the BHEL area, there are so many small industries just around the BHEL, which
have been started as sister concerns. They are either producing raw materials or supplying
materials, thus providing job opportunities to themselves as well as supplying products
for the BHEL. Also, talking about SIPCOT, everywhere, in each and every district, we
have got SIPCOT areas where the Government has allowed the MSME to grow. People
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who want to start a business, people who come to this industry, will be given a proper
place, proper guidance, and in an organized manner, they can start the business and the
Govemnment helps them with land and capital. Also, they are given priorities in bank
credit facilities, so that people can get more credit facilities. [ would also like to point out
that the voung entrepreneurs face a lot of problems. When we go and approach the public
sector banks, they, immediately, send us back because they want a proper security to be
given for availing loans. So, as a young, budding entrepreneur, how can we give inherited
properties as a security for availing loans and how can we approach banks for loans
without this security? So, this has to be more flexible and people have to be encouraged
more so that it creates more job opportunities. Also, skill development is needed. When I
first put my foot on the service sector, | had traming, proper traiming, because we have to
be more educative, informative before starting a business. So, young entrepreneurs come
up with a lot of skills and a lot of potential in them, and the Government should encourage
them a lot. Now, our hon. Chief Minister, our dynamic Chief Minister of Tamil Nadu,
has encouraged many women entrepreneurs. She has itroduced a new pilot visionary
scheme, the New HEnterpreneur Enterprise Development Scheme (NEEDS) for voung,
budding women. Women, between the age group of, I suppose, 25-40 years can avail
loans. So, women are encouraged. They are encouraged in the manufacturing sector as
well as in the service sector. Under the NEEDS, women entrepreneurs can get up to 31

crore as loan without giving any security to banks.
THE VICE-CHAIRMAN (DR SATYANARAYAN JATIYA): Please conclude.

SHRIMATI VIIILA SATHYANANTH: So, this is the greatest scheme /which our
hon. Chief Minister has introduced in Tamil Nadu and which is a torch-bearer for all
women entrepreneurs of our country. She has become an inspiring leader for one and all.
It has also created women empowerment. The potential women can set foot at the right

place and start their business...
THE VICE-CHAIRMAN (DR SATYANARAYAN JATIYA): Please conclude.

SHRIMATI VIILA SATHYANANTH: And communication connectivity improves
inallthe service sectors. Sir, if yousee, on the Trichy-Pudukottai road and also the Chennai-
Sriperumbudur road, several innovation hubs and many MSMEs have been started there.
It is because in the IT industry it provides all the basic necessities for the I'T industry. So,
if you see in these areas, Tamil Nadu is now in the forefront of promoting MSME sector
in the country and regular marketing ensures these MSME sectors to grow regular credit
facilities for worthy customers. Also, 1 would like to point out that Government should
bring reforms in such a way that rehabilitation package for revival of viable sick Micro

and Small Enterprises (MSEs) is provided by primary lending institutions. ..



372 Private Members’ [RATYA SABHA] Bills

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.
Thank vou.

SHRIMATI VIJILA SATHYANANTH: Sir, just one word. Early detection of
sickness, a viability study to form the basis of rehabilitation package to potentially viable
sick Micro and Small Enterprises and a non-discretionary one-time settlement scheme for
such sectors would benefit all the MSE sectors to move forward. As rightly pointed out
by our hon. Finance Minister, the Leader of the House, this will be a great time that India
will prosper by improving. He has stated 1n his speech that in order to create a conducive
ecosystem for the venture capital in the micro, small and medium enterprises sector, it 1s
proposed to establish a ¥ 10,000 crore fund to act as a catalyst to attract private capital
...(Time-Bell)...

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

You have taken more than the sufficient time.

SHRIMATT VIJILA SATHYANANTH: And this will be a greater opportunity. It
15 a new millennium for improving this private sector and new employment opportunity
is high. Interest rates should be brought down, as mentioned by the Member who
brought forward this Bill. T would like this Bill to be passed in the august House so that
MSME sector would be more protected and more internationally viable and, also, it will
help women folk all the more to stand on their own legs, to be empowered. Women

empowerment will be more in this country. Thank you.
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The Bill was, by leave, withdrawn
The Compulsory Military Training Bill, 2012

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Now, we shall take
up the Compulsory Military Training Bill, 2012. Shri Avinash Rai Khanna.
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